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CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH
.. O.ANO. 190/92
2.2 b T.A-—NO.
§ 8
DATE OF DECISION »7+8+°
Maheshchandra C.Gajjar & Anr. Petitioner
r.D.M.Thakkar Advocate for the Petitioner (s]
Versus
Union of India & Ors. Respondent
Mr.N,.S.Shevde Advocate for the Respondent [s]
CORAM
The Hon'ble Mr. v ;Raghakrishnan : Member (A)
The Hon'ble Mr, P.C.Kannan s Mermber (J)
JUDGMENT
1, Whether Reporters of Local papers may be allowed to see the Judgment ¢
2, To be referred to the Reporter or not ? Qf)
g, Whether their Lerdships wish to see the fair copy of the Judgment ¢
4, Whether it needs to be circulated to other Benches of the Tribunal ?




1 .Maheshchandra C.Gajjar

2.Dineshchandra C.Fhatana

17,Hastinaour society,
Nr.Chandkheda Rly.Station
Post Digvijaynagar,

Ahmedabad. e 5 Applicants.

(Advocate: Mr.D.'.Thakkar )

VERSUS

1.The General Manager,
Western Railway Manager,
Churchgate, BOMBAY,

2. Divl.Rlv.Manager (E)
Western Railway,

Rajkot Divn ,RAJKOT cocee Respondents.

(Advocate: Mr.N.S.Shevde )

ORAL ORD E R_ Date:1708019980

/190/92

Per: Hon'ble shri v.Radhakrishnan : Member(a)

Neither the applicant, nor counsel fa the
aplicant is present. Dismissed for default.
No order as to costs.

( P.C.Kannan ) ( Vv JRadhakrishnan )
Member (J) Member (A)

npmn



M.A.665/98 ik

Héard.

In the circumstanges stated, M.A. is allowed.

. {
O.A. is restored to file.

" M.A .stands dispos=d of,

0.A.190/92

Call on 23.11.98.IL

(V.RADHA KR ISHMAN)
MEMBER (A)

*SSN
23.11.98 Mr.Thakkar files leave note todav,
adjourned to 13.1.99.
|
ol /(j{/ 1
(P.C.Kannan) (V.Radhakrishnan)
Member (J) Member (A)
nkk
}
? Leave note filed by Mr.Thakkar.
13=1=99 ‘!
l Ad journed to 23-2-99.
n
| |
® “ {,«\'Av
P ’
. (P.C. Mﬁmu) (V.RADHAKR ISHNAN)
! MEMBER (J) MEMBER (A)
x I
| w3sSN
|
3.2.99 gpiace it before the Division Bench on S.
2 «99 _
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05405, 93

11.6.99

5¢7.99
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e W e as e -

#a il
¢ \PnCc T;.(annan)

|

Mr.Trivedi counsel for the ap-licant and
Mr.Shevde forthe respondents are present.
Part heard. Adjourned to 6.5.99,

Ay / v

- (P.C.Kannan) (V.Radhakrishnan)
~ Member(J) N . Member(a)
nkk

m

Time being overy &djourned t© 11.06.99.

¢21/<~‘ _//{il,/’“

y ! (V. Radhakrishnan)
Member (J) Mamber (A)

b

Leave note filed by Mr.Shevde. Adjourned

to 5.7.99, //43{’///,

(Vv .Radhakrishnan)
Member (A )

nkk

At the reauest of Mr.Shevde, adjourned to
23.7.99 E2

(P.C.Kannan) (Vv.Radhakrishnan)
Member (J) Member (A)
nkk

This is a part heard matter and Bench is

not available, adjourned to 6.8.99,

(A .S.Sanghavi)
Merber(J)
‘nkk |
Time being over, adjourned to 16,.8,99,
@ - 5 M/
(P.C.Kannan) (Vv ,Radahrksinanr)
Member (J) Merber (A)
nkk



% on/190/982
arig

Frataa faeqof AW Q.F
DATE OFFICE REPORT ORDER
16.8;99 Mr.Trivedi is not present, At the
T request of Mr.Shev- e, adjourned to
20,8.99.
) vbAv//
(P.C.Kannan) (v .Radhakrishnan)
Membe r (J) Member (A)
nkk
20,8,99 At the joint request of both the
learred advocates, adjomned to 17.,9.9°
4 -,)" . /I/:l(/
! (P.C.Kannan) (v .Radhakrishnan)
* Member (J) Member (A)
_nkk
17.9.99 At therequest of Mr, Trivedi
and Mr., N.,S. Shevde, adjourned to
28.9.99.
(P.C. Kamnan’ (V. Radhakrish nan)
Member (J) Member $A)
Pt
28.9.99 Mr. Trivedi is not present,
Adjourned to 1,10.99.
/Lj |
P
(P.C. Kannan) (V.Radhakrishnan)
Member (J) Member (&)
PI.
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Q«A/190/92
: e
**: Fraters faorofy 1T
DATE OFFICE REPORT ORDER
01.10.99 At the joint request of Mr. Trivedi
and Mre Shevde, adjourned to 15.n10.99.
’w’)
Pro /{51/
(PeCe Kannan) (Ve Radhakrishnan)
Member (J) Member {(A)
mo
15.10.9 Mr.Trivedi and Mr.Shevde are present.
Att the requewt of Mr.Trivedi,
adjourned to 28,10,99,.
/ /
(p.c.¥annan) (V.Radhakrishnan)
Member (J) Member (A)
nkk
28,10,99 * Mr.Trivedi and Mr.Shevde are present
At t he request of Mr.Trivedi, adjo:rned
to 18.11.%9,
/’/
(P.C.Kannan) (V.Radhakrishnan)
Member (J) . Member (A)
nkk 4 1
18.11.99 Being a Division Bench matter,
adjourned to 2.12.99,
Ay
(Vv .Radhakrishnan)
Member (A)
nkk

ATATTRTT—F 0 5-— 573 FTET/s1gHIAZ/98—18-5-99—10,000



R 0A/190/92
g Fratag feeqery aEw gi'
DATE OFFICE REPORT ORDER -
212,99 At the request of Mr., Shevde,
adjourned to % 3.12,99. |
| /
P , \;’l\_/
(P.C. Kannan) (V. Radhakrishnan)
‘Menber (J) Member (A)
Pt
3,12,99 ‘ At the request of Mr, Shevde,
| s per busineds
|
! aik/, Ag{//,///
Ry -
| \O\W ! (P.C., Kanndn) (V.Radghakrishnan)
‘ Mermber (J) Member (A)
i . Pt
4,1 02000 Released from PART HEARD .
Adjourned to 28,2,2000,
JD'LL// |
P 1
(P.C.Kannan) |
Member (J) ?
!
nkk
Seen resolution of the Bar

28, 242000

Association to abstain from work
today except very urgent matters
as a mrk of respect to the demize
of Hon'>le shri M, Srinivasan,
sitting Judge of the Hon'ble

Supreme X& Court, Adjourned to

TAAANA—T 0 5-— 573 FGET/AZA40/ 98— 18-5-99-—10,000

6e¢4.2000,
(P.C. ¥annan)
ik )
452



’@@ Frateaa feegefy H1W
D/_. E OFFICE REPORT ORDER
ivision Bench matter,
6.4.2000 Division
Adjourned to 8.542000e
A
(A.S. Sanghavi)
Member (J)
Pkn
) S L 2l e
‘Z&-Jﬁr‘)i)a_’ff;‘.:"‘jn’a‘:;. ] s 4;1'_:__'_ ,
1 De ) /ice Chdalr

[

«5.2000

14-6=-2000

Mr., Trivedi is absent on
account of bereavement., Adjam rned

'h Io) 14. ;",o TDOO.

A A4

e . O |
(A.s. Sanghavi) (v. Ramakrishnan)
Member (J) Vice Chairman

Pkn

Hedrd Mr. Trivedie He submits
that he will produce necessary documents
t0 show that the applicant had prescribed
qualificatione Adjourned to 22¢06.2000.

W pr

(@, Po simih) (Ps C. Kapnan)
Member (A) Member J)
mb
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AHMEDABAD BENCH

0OA/190/92

1: 22_09.2000

Mr. M.S. I'rivedi
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The case of the applicants is that they are ful v eligible

General category. However, thev were not called for th

o 1t SRR ; CU— el P ... . | I3  § e o4 S SN o e Phe e e e
thereiore, they earlier filed OA/29/91 and in ter 18 of the order of
this Tribunal, the respondents interviewed the applicants. The

-

applicants submit that even though they were mnterviewed, they

-

the personal prejudices of the Respondents on account of having

against father of the applicants Shri Chiranjilal Gurjar who is
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did not fulfii the requisite &% minimum ejj ible qualification of

s
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Holaing ai 111 trained wipivina ana tnerefore, thei canaigature was
rejected. With regard to the allegation of meligible candidates wers

selected ,the respondents have denied the same and also submitted

that in terms of the select panel all the selected persons were
appomted. As the applicants have not impleaded them as parties to
the OA, the respondents contend that their appomtment cannoct be
challenged in the pbresent O.A. The Respondents denied the

,‘ ); v \/" 2




i 43

5.. At the time of hearing of the OA, Mr.Trivedi, counsel for the
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prescribed under the notification
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" ?‘g’ gibility:
(1) Apprentices trained under the Apprenticeship Act.

S AN

{ii) I.T.I. trained Diploma hoiders™

5. The certificates produced by both the applicants show that
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these certificates are equivalent to ITI certificates. In the facts and
circumstances, the applicants have not fulfilled the eligibility
conditions as prescribed in the Notification dated 31.10.90
tAnnexure A) . The applicants have also contended that the
Respondents were prejudiced on account of filing of earlier OA

No.28/91 and also due to grudge against the father of the
applicants 3 gard have been placed before us or

N
Lanenpiel v 3

the persons lepleaded We therefore, reject this contention.
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(G.Srivastaval (P.C.Kannan)
Member (A) Member (J)
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